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1 . Chalrranr Stana:ag Cmlttoo
SI, Ecad Quartcr,
Kotla Road, Neu Dclh1

2. Dtrecto,r Ocrtralr
SI, Ectd Quartrr,
Kotle Road,
f,orr Dc lhg

(By ldvoeatc s Shri Yelcosh Anad)
Rrtpondcnt c

ORDTR

Ea and.

2. thls OA has been fl].ad agalnst the ordGrs of th.
rcspondcntg datod the gth oetobcr, 2oo2 vtrrcby the
dlsclpllnary authorlty har psrsGd an ordcr lnpaslng th3

Drnalty of vlth-holdlng ncxE incr.emcnt for olrl Fer
vlthout erurrlatlve effoet (l6pr*r A-1 ). thc applleaut
hrg prey€d thd tbc eald ordcr bc queshed and ct esldo.
b has also Dnaycd fe quashlng and rtttng aeldc the
lnprgaod ordcr datcd thc zFfh FobruarJr, 2OB ar pargGd by
tht rppllatc autherlty. E! has alro sought quachlng and
acttlag asldc the cnqulry offtclrrs rGp@t datcd thG 11th
F.bruery, 2@2 and furth.r that ho bo pald all eonscqncntlal
bmo flt s.
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2, thc facta of the nattcrl brlcflyr re thrt tht
rppLleart whlla rorvtng ae DcputSr Dlrcetor, ISIC

Rrgtonal Offfuor Farldabad, v;s bsucd a chargc shGGt

tmdrr naJor Fnelty proeedurc o'n 18.11 .1998 for
ecrtaln ehargcc es lndrcat.d ln thr Mcnorandra lsrwd by

thG respondcrfts (lnnc:ur"c M) uhcoby lre ras tlao dlreete d

to subult wlthln 10 daye of thc rccclpt of thc eeld

I{ouorandru e rrlttcn atatcnent of h1s dcfetrcc and alco

to st6tc vlptrhcr hc deslred to bc heard ln prson. 0[
pcrueal of thc ch-rrgct ].errGllct agalnst hfu, tt lc
obserrnd that thcso r.elatcd baslcally to hts havtag

c.rtlfltd that \Ue. Jaln Prtnttng Workr had the nrqulslto

eapaclty to do prnttng vork md fwthcr that ttplr
tcndrrs for thG valup of about Re.12.5 laer bc aec.Fbodr

tgnorrtng thc lnte reatr of lSrc and, ln thc pr@t j3,

.rhlbttGd laek of lntegrtty, lmk of lrv4lm to dtrty

and e emdrst unbccouiag of a Corporetlotr ruplqpc,

tlrcreby vlolatl.ng RuIr 3 (l ) of CCS (Condrrct) Ruhar 1951+

rtad vlth Rcgulatlo'n 23 of BSjIC (Staff & Conaltlons of

scrvlee) Bcgulatloas, 1919 (ac mend.ail). Tlre gpplleart

radc nrltt.n brlcf agalnet tho Mcuorandrm. An cnqulr,!r

vas eonductcd tn the nattcr and a rFPort was gubulttcd

on 27.1+.2OOl vhcroby ehargo llo.1 wac hclat to bo not

proy,.d end ehrgl to.2 uas lrrId to bc partly provcd and

partly not pnord urd fulthor thqt eharge I[o.3 ras hcld

to bc provrd (Anrcrrrrc l-3).

3. Tho appllcaft r"cpregcntcd agalnst thc trnqulr7

Offlccrrs Fport, qr 21.8.2001 tllcglug blas, nalafldr and

vloletlon of thc proeGdurG @ tbc part of the lraqul.ry

Offlccr. A naprcacntatloa nts ako rubultted to thl
Dfu"eetor Gcypjal on thc aan datr (lnncrrrc l-8). Eevlat

eomslderrd ttrc tattcr, the dleclpllnery authorlty rrultt.d
1t to the onqufuy offlctr fgr frnthcr cnqulrIr and re port.1
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Addltlonal plres 1,.r. rubnlttcd by tho appltoant to thc

cnqulry offlcrr vldr anmru! A-10. Thc oaqulry offlce r
rtibuttted r tupp'l{neftary report. But t}to rpplteart had

grlcvaner agalnrt the ruppllrertery repet al-so *rd hc

rccordlngly Itpre*atcd to tbp dlselpltnarT authonlty

vldr Annerur. A-12. In thc sald neprcsentatlolrr thc

appLleut r- tgaln gs,v. th vholr hlatory of tlr ealo

and aI-lcged, euoag othor thtngs, that thc qrqulry

offlccr naLgrosely crrcd ln cnaluatlon cf avLdotrr and

that hle ftndingrifrc based oa rncdbctantlstcd altd taiated

ovlilncl of Vlgllanco 0fftccrs r.eflcctlag e6Plctr eoatGEBt

of lndrpcndcner of Judgeuent. EG rllclfleally ueutlottcd

that thc partly prorcd chargr ( a) of 6ong eortlf lcatlon of

l{.la. D.lht Se}ct CorporatlsnNs, bascd sn no prosGeutton

evldorcr and agalnst thc iloetmntrry ovldoner LalA by hll

lnd that char8! (f lras barcd m eomtradletory cvldlnee

andxt-s, thcreforr, ullurtalneblr tn thl 'y's of lav

(Urrfor or,f'are v. r.e. X - 2O0O (r) Sm ?g?)'

Ea, rceordlngly, Bray€A ln thr raid r.preaentatloa that hc b'

o-oneratGA of thc charges and thc proeeed{ngs bc closcd'

E elo praFd for pcrsonal hearlng brlng glvcn to4''r-;trs

rxp]ain hts tnnoecaer tn ttro eag.. EGruvcr, the lrpuencd

srder uas flnally parscd oa 8.10.2002 fupo6rag thG fnalty
of vltlrholdlre n.It lncrencat for o110 y.ar wlthout etnulattil
cffret ar thc appllcant. El prctbrrod an ePFal to thc

rppGll$o authorlty agalnst tho reld tnpugacd ordrr ,

but hls aPpoal tel elso rGJGet.d vldo thc srdcrs of

appp thtr e,tho,r tty detc A thc 2?fh FrbruarTf , 2093 ( A-21 '

l+. Golng through the rcp17 ea flltd by thc

lrspon&fts, lt 1s obscrvrd that the rnqulry agatnat thc

rppllemt had bGGn rntrusted to oEt thrl Dlya BGr Jolnt

llrcetor, vho ar.bulttld hlr rcport @a 27.1r.20O1 rlth thc

foll,wlng flndlngr:-
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t l{@t Prsvr d

t Part1y prorcd. (t-!". perttotr of thc
ehargc rcg"rahg t{/s. D'lht Sa!'cr
C6rp6rett6a frea-brtn pr@vtA. Thr
;;+loi ot ttrc ehug! rclattng !QItl". J.D. Prlntcrs tr not Pro't'd'

J

Chergr III s FuUy Prorild.

l+. t{tfU th.y brrc laltl*i thrt tbo dlsetpu-Eery

authonlt lr 6 thc basfu of thG flldlngs of thc rnqulry

offlerr and after follorlltug th3 drf preecAulll r passcd a

drtallcd ordcr datcd 8.1 O.2OO2 lnp.Bllt ueUP appllcant

tb fraalty ln qucstlon, a lcateut vlcr l*@"'L takcr vhilo

luporlag ttrp sald Pcnalty' Thcy havt atslrtcd that tho

aprlletr authorlty bad co,nsldercd all thp aubnlsrloas and

e ontent lons of the appIlc ant and 11' :' ' !a pt ln vlcr

thc relcvant docrnonts and uatcrlal orr rcgord rU'for'

Inrrlng hls order.

,. Ir perrlrtfh l+.3 of tho rcply, th nttpond.ntl harl

glvrr drtalls of thc verlour sta8ls of thc natte" rolatlng

to rvard of th. prlatlng vork to t{/a. Drlhl Selrr

Cmporatlon, f l1eIly taklag I vlrv that thor was tmeesallablt

evldorreo to Eupport thc flndtnga of ttrc enqufuy offlccr

that th3 appllcant aad tuo ethars 6aril uToagrrport to the

offcct that Yls. D.fhl Salcc G@rporatloa uas havltlg I
pntnttng pnass of ltr oulr es pcr ESD rcqulrciltrt to

.:Gcut th3 prlnttng ordcrs. TltGy havo hlghHghted thc

polnt that thc F6scr & lceounts Branch of thr Corporlttent

of vhleh tlro applleant was rmhargc, lastead of uorklrg

eE I uetchdog tn uattcrr of flnance t and GrFndLturr lneurred

thercfroa and lnstrad of qrlgtlmtng thc Jurtlflablllty of

thc propo8al fYC thc adulnlgtratlon to rntruot thc pntntJ-rg

Job to thG threc partlsrr vLdr h1s notc datod 16'2.1W,

Justtflcd thr rbnoraal.hlghtr rat.l quote al by ttr.rn vlthout

rcrtfytag thc narkrt ratGs and tho ratrs 1n tllc iltthbomtrg

rogtOrr. It hee rcccndlngly boca l^nfcrrcd thet thG appllcant
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t,u'. fav@ur"cd thc thro outsldr pertlcs et thc eost of ISID

andrtl thc proe.rl-rGdrlbltcd laek of tat grlty, laek of

devotlon to duty and eonduet unbceonlag cf a Corpsratlon

ruplo5rco, thcreby vtoletlng Ru5 3 (1) of CCS (Coaarct)

Rubcr 1961+ re ad wlth Bcgulatlon 23 ef ESD (Staff a
conaltlqrs of scrvlec) fuguLatlolr, 19rg (rs ercnded).

6. IXc rcspondcnts havr dcnlcd that $hrt Daya Rrf,r

Jolnt Dlrcet@, EI (ncta.) hed eentnt.d to vork ae

Drftner Arsftant. ln. thc de partmatal Gnqulryr tc allcgcd
(:fl,-_..t41:."i-r-l ) f

by hfn4 'lhry havc also dcnlcd that errtaln naterlal
aocuGnts worc not mppllcd to htn durlng thr eoursc 6
t nquiry. Qn thc qrrc Et lon of ruppllnc nt ery rc port havlng

bc.n sdbulttcd by tbe rnqulry offtccr, 1t haa bcqn clarlfrG(t
that thr said supplftnntary report datcd 11 .2.2OO2 vaa rubultte d

by tbc qnqulry offlccr taklag furt,o aeeount tho ddltlonal
pba havtng becn udr biforc th rnquiry offlcer durlng thp

enqulry proc.Gdingc. though tby herc edmlttcd that tht
sald rcport uat not r.pres.ntcd agalnst by thc applleant

oa 6.3.2002, thc dfielpllnary authelty, orr tb baslr of

tbc -{!*!.diugs ef ttrc enqulry efftccr and after follmtng th.
ant proceduro pars.d flar lrptrgrd ondrr datrd 9.10.2002.
Th.y havr rrltcratcd that wlrl]c ro dotrg 

" 
,arifi vrrv ral

takrr ef wlthholdhg of rcxt her.mnt fon oao Far ylthout

etmulatfun effrct.

7, I ftsal frm tbp reply of thc recpmdcnte that th:
othGr two .prs eF, laEc ly, Sh" I B ,K . lirhte ( R,l-h ) vh@ ver
ltabtc f*kfr-..rff .,' " uernrlg ror tneorrect verlfleatloa,I,\
thc reue could not bc lssuod to hLn for the reeson that
ho had slnec rctlrcd, io 

""g""d to G}l'tther porsoll, namf ly,
Shrt S.8. Sharurtr uho ra8 onc of thc teau teubcre vtth thc

epplteaat, th r.espoadcnte have atltrd that he uas eeutlorril

m 20.11.1998, taktng thc posltlon that the pr.o$eutloa hac
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.wry rlght to Afupnsle wlth thc cvldoner of any vltaesa
ltsted tn tbr chargc sh.Gt. Thr, haln argltd that lf th.
appllcant rag rur. that any srch vttrccr drooprd by tho
pnosceutloa vould bG uaGful to hlu, hG eould haril rGqr:3stcd

thl Lnqulry offle.r to call ruch a pcrgoi as a drfoncc

or a eourt rltnGrr. fhcy havc, tbcrefor; rdbalttcd that
tho allcgatlo'n of thc applleant es nedc ln paregfaXh 5.1+

tfr 1.1 ef tlrc 0A le vlthout baala. ?hoy hare alro esscrt d

that thro hoartngs FrG dcvotcd to llspetlm of doeuilltl.

8 . T hc subu ls e lon of thc rl s pqdl Et g es mrd3 ln
paragraph ,.13 of thelr rlply ls qultc stgnlflcant ln tho

scDdl that lf thc valrt of thc tcldlrs r.GeGtWd @

1r.2.1996r rhlch vas quoted to bc Rs.12,U, laes by caeh

tcrd.r.r whleh lhorrud an lnercacG of about t+OO, vlth refenlrrcc

te thG lert prlrrtfrlg donc y1 19937had bocn PubUshed as

the vel-ur of tho todarl bottcr rcsporrsG rnd uotc eeptlttvc
ratrs eouLd havr bosn .rpcetGd. Ip thc oplrlon of tb
rcspordcntr, th" applleant eould hanc rturtrcd thG

propoarL to thc fdphlstratlo1/Gcncrel Branch lf hc var

of fnc vlev thet thc crtlnatcd cost of prtltlng res not

rcallstlc. In thc obhcr Paragrafha sf thc r.p1y as ftlcd by

thc rrspondGntsr' BpGelflc r^cumkt/dctalla havc bcon furnhhrd

vfth rcgard to thc dctalls of thc nattcr vhleh ail hy ray

@f para-ulsa''eolEtrGrtts ar:d do notr ln any ltalrr dctraet

from the factr Es atiburltted by tlp roepo'tldente thlt
ttlcy rrcrrt by the scport of thc Inqutr, offl.eer, vho had eondtrctod

thc e nqutr?, ln thslr opLulon, folloutng tho dt13 ptceGsl

^*4.-%r@.durr 
and alto that thc rbD.llatr authorlty had

."*r*Jrlf, all rsFets of tho natttr lncludtag th. rapcecntatloli

of thc apPllcant bcforG h. pssgcd hle ordcr.

9. In the nJcndcr fl1Gd by thc applleart, hc has

hlghHghtcd thG faet that thc pcualty @dGr.E Enss.d by thc

dlsclpllnary authorlty ts baacd on Frrrrrc ftnaltngs of tho

{
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lnqulry offlccr and aleo duc to non-applleatlon of lnrld.
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I'{ost cf thG othcr thlngs ar glbutlttcd 1n the rDJolnd.r harr

boon rubulttod by thc applleart ln thc OA alao ln ono form

or thc othcr and also durlng thc eours of @r1 subnlsctons.
Morncovrrl thc gubnlsslotrs ar.rr by vly of clabonatlsn and

olariflcatloa and do not lncludc any rpn faets.

10. A vrlttrn srsulsston has arse bGen f1led on t,charf
of ttr3 eppl-leant aftcr thc arglmrnts rcre conclrdcd In whieh

thtngt aB tubnltted tn thG 0A as r*11 es ln thc rrjotnd.r
haw bGcn rcltcratcd and lt has bccn Bnaycd thet thc 0A 6",
bG alloned wlth e@nglqucntlal bcnoflts to thc applleant.

11. Eaving naeo.crrG-fu1 prusal of thc facts as sr-brlttcd
by thc applleant as well as the r.espomdcnts, lt ls obsarvlA

thet Chllt thc applteant bcfug lrrchargG, Flnaneo & lseoruts
Branch of tlro Heryana Ba g ton of N S , vas rG spons lb].c f or

examtnlng thc subJcct relattng to thc prlnt1ng requlr.enrrt,

and tho .stiEatGd anount thercfor wry cIorrly, brlnglng
to b upon thc uattcr thc fnlnclplcs of cconemy and

frugallty whlL eonstdortng ttrc proposal of thg adulnlgtratlon,
the faet of the uattcr aFpears to bc that thc ceonftiy asFet
of thc nattcr csceP}4.,l, mlnd t.---*-:*' Ee also

appears to harrG tgnorcd thc neecsslty of eraulnlng tlro Fnoposal

uith rGfer.GncG to the post rcqulrcnent of thc Organisat,lon and

thr anounts spent thercon and aLso the pnoecdurc folIor*rd
therefor. It ls dbaerrrcd that no emparattro argGssmcnt

of the eost bo/th wlth referencc to the market ratc as "iro
wlth refererrec to norual lncrcncnt bot,h ln rcqulremant ae urII
as plated eosts lras carrtod out by Flnanec & lceounts Branch

undar thc applleant. Thc sald Braneh shourd havo nado thc

adlnlnlstratlon wlsrr by brtnglng 1n more faetuaL analysls of

thc Gctluated eost of the r.cqufucd uork by having a dctallcd
and 1ndcp61 GxatrllnatLon sf not only thc e@et, both peacnt

asvoll ag the Fast, bd algo ln tcrue of the teehnlcal
abllltles/rapaettlca wallabb ln the uarlrpt vtg-a-vtg thc
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lnro1vcd. I{o sr.rh rxercls. apFars to haw becn carricd
out. ls r.cgarda bhe othGr lndlvLduals, l'ho rpr? part of

the tram vhleh prscccdpd to urlfy the faets of the aattcr
as roportcd throrrgh the proposels arSnlttcd by thc partlsrr
havlng been parbles to thc lapers rllcgcdIy emrl.ttotl by

tho appllcant and the saLd persons havlng bccn not pneor&d

againsb 1n the Batre Eanner as ln theeasG of the apPllc ant,

lt le obserwd that yhlIe one had rctlrcd and the ottpr
lras not fowrd, 1n the Judgpunnt of the rcspondGnts, to
havc beGn as elu1lar1y placcd as thc Eppllcant so as to
procGed agalnst hlm lm tbc saus nannpr. t{hllc lt rdy--aot

be the caee as hag becn mado out by the respotndGnte 1n

regard to thc sald lntlvldua1s, lt uould not br vorth-rhllt
to go lnto that aattrr so far as the easc of thc appilleart

ls colrecrned. It vorrld not be ratlonal for the applleant

to talo shcltcr under uhat dfupensatlon has been cxtcndcil

to thc sald Frsons. Irrcldcnta1ly, nhlLe the sald persong

(Sfrrf Sharura) uas a rcnbcr of thc teau which Bartielpatcd
in the vcrlfleattotr of the varlous eeDccts of thc natter
trcludIng the eapaclty avatleblc vlth the tcadtrors, the

fact renatned that he yas not Inc}rargc of the Ftnancc &

Aceotmtg Branch and hG dld not,, thcrcforr carry tho salnc

rrsponslbilltlrr.'la.nr. eamlcd out by thc appllcant.
Accordlnglyr hle casc has bccn vlcncd dlffrrCntly by the

rcspondtnts. lc regards thc pnoccdurc follorcd by the

rtspon&ntr ln thG nattcr ef cnqufuy, I fhd that no

glartng lapec appltr8 to havc bccn comnrtttcd ln thig rcgard.
To reno'm the apprGhenslo,n of thc applleant ebout thc duo

procctluzf havlag nGt bocn follmd, I suppllmrrtary rcpolt
had becn subulttcd by thc lnqulry offlecr aftor t aktng lato
account the addltlonel affldavlt fi}gdly thc spplleanb t;r

tlp uatte r. Eorrcver, qn Frusal- of the r€prcsGntatlon of
thc appHcant aftcr rreGlvlng thc guppllnentary acport

t
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lt 1e 6eery.d that ne aGparatr and rpeelfte poLuta harrr

bccn brought out by the rpplteetfi agalnst thc s ald
suppllmntary rcport nob belng satlsfectory to blu. Horeovar,

having obsGr\Ed that uhllr chargcr I & III hevr bern
provtd egarnst thc eppllcart and Chsrg. II has bcen partly
prorcd agatnst htn ard furthcr thet the rcrpo'ndcnts hav.

talGn a poslt lon that a lcntrnt vlcw has bcen takrn by tho

dlsclpltnary authorlty vhlle lnposlng thc penalty of

uithholdlng of ncxt lacreuont for a Frlod of otlG ,ear vlthout
ermulatlw rffretr I do not ffnd that the rcrpondGnts hav.

not takrn lnto aecount the varlouc sprrocts of the uattcr
ae had bGcn stibmlttcd by the epplleant to then through

hls pprcscatatlons. I also do not srG any r.cason to
sueFet that thc nrspondcnts harp no,t appllcd thetr ulnd

to the subJeet obJectftnly end ratlonally.

12,. Havtng rogard to the faets and elrcrnetanclr of thc
eas. and also eftor havtng g&rcn a eer€ful centlderatlen Oo

the oubulsslong Eadc by the ttro sldce and thc r.espetlvr
lGarrred eowrsel durfurg thc cotrrsc of argrmrcn0s, f do not

f lnd any ncrlt ln thG 0A ildr thercforr, I u eonvlneod

that lt uust falI. lccordlngly, the 0A atandt dlsulsge d.
No coatg.
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